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the Custodians of Evacuee Property 
in the country; and 

(b) whether the evacuee shares of 
these properties -would be resumed 
and their rents realised as before and 
credited to the Fund collected .fur 
this purpose? 

The Minister of RehabUitatioD (Shri 
Tyagil: (a), and (bl. It is presumed 
that this question re:ates to wakf-
alal-aulad properties. These propert:es 
also vested in the Custodian. Thesll 
wakfs are primarily ment for the 
benefit of the descendants of the will 
but they also contain a provision for 
chat ity and are ultimltely dedicated 
to God. These properties cannot be 
acquired under the Compensation Act 
because they involve interests of 
charitv and non-evacuee beneficiaries. 
It wis, therefore, decided to reHn· 
quish the eva:uee beneficiaries inter-
est in such properties in favour of 
nOli-evacuee beneficiaries. As no St'-
paralc records have been maintained 
for tht'se properties, it is not possible 
to supply information in regard to 
the total value of wakf propprties 
transf~rrcd sO far by the Custodian. 
Morf'Cwer. the collection of this infnr-
malinn wll not be commensurate with 
the time and labour involved. 

Central Zonal Council Meetine 

1612. Shri P. Venkatasubbaiah: Will 
the Minister of Home Mairs be pleas-
ed to state: 

(a) whether the Central Zon:1l 
Council met in Bhopal recently; 

(b) if so, the main issues discullsed; 

(c) whether rationalisltion of bard· 
ers between the States of Uttar Pra-
de~h and Madhya Pradesh has been 
discussed; and 

(d) the decision arrived at? 

The Deputy Mlnlste: In the Minis· 
try of Home Mairs (Sbrl L. N. 
lIIishra): (a). Yes. 

(b) A list of the items discussed in 
&he Seventh meetilll of the Centra] 

Zonal Council which was hpld at 
Bhopal on the 19th September, 1964, iI 
laid on the Table of the Hou e. [PIao-
ed in Library. See No. LT-3291/64]. 

(c) Yes. 

(d) A copy of the proceed:ngll em-
bodying the decisions taken by the 
Council will be placed in the ParUa-
ment. Library as soon as they are tina-
lised. 
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Paajab BepODaI Form1l!a 

AII4- Bbri Ka)Jlll' SlD&'b: Will the 
JliniRter of " ..... Ailain be pleued 
to Ilate: ' . 

(a) whether the Punjab Govern-
ment have recently issued direction 
that even at the district level Punjabi 
need not be deemed and treated as 
the exclusive official language of ad-
ministration in the Punjabi Region; 
and " .. i~ 

(b) if so, how far these directions 
are consistant with the Regional 
Formula? 

The Minister of State In the Mlnls-
tr,- of Home ~ (SbrI BatJd): (a) 
No. 

(b) Does not arise. 

Travel In Kashmir of Di'eclor of 
Information West PakiStan 

1815. 
Shrl Harl Vishnu Kamath: 
Shri Yashpal SlDgb: 

Wi'! the Minister of Home Atraln 
be pleased to state: 

(a) whether it is a fact that Shrl 
Aga Ashraf, the Director of Informa-
tion, West Pakistan, travelled exten-
sively in J::.mmu & Kashmir recent17: 
and 

(b) if so, the reasons for permit tin, 
him to do so? 

The Minister of State In the Minis-
try of Home Affairs (Sbri HaW): 
(a) No, Sr. 

(b) Does not arise. 

Refusal of permission to IDe Health 
Minister 

1616. Slirl yashpal Singh: Will the 
Minister of Home Ailain be pleased 
to state: 

(a) whether the report published in 
the newspapers of 16th Septemoer, 
1964 to the effect that perm:lsion 10 
sue the Minister of Health was re-
fused to the President of the New 
De'hi Municipal .Committee, is cot-
recti 

Cbl if 10. on what ground tile pe1l-
mission was refUsed; and ' 




